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In pursuance of clause (3) of article 348 of the Constitution of India, t_he following
translation in English of the Maharashtra Legislature Members’ Salaries and Allowances
(Amendment) Act, 2008 (Mah. XXVI of 2008), is hereby published under the authority of

the Governor.

By order and in the name of the Governor of Maharashtra,

M. N. GILANI,
Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXVI OF 2008.

(First published, after having received the assent of the
Governor, in the “Maharashtra Government Gazette” on
the 8th August 2008.)

An Act further to amend the Maharashtra
Legislature Members’ Salaries and Allowances Act.

Bom WHEREAS it is expedient further to amend the
XLD% Maharashtra Legislature Members’ Salaries and Allowances
% Act, for the purposes hereinafter appearing; it is hereby

" enacted in the Fifty-iinth Year of the Republic of Indla as
follows :(—
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Short title.

Amendment
of section 6
of Bom.

- XLIX of
1958,

TERTE VWA {0, SRTIRYT, ST ¢, 004/5TETT 28, W 1230 [T S,

1. This Act may be called the Maharashtra_Legislature
Members’ Salaries and Allowances (Amendment) Act, 2008, .

2. In section 6 of the Maharashtra Legislature Mémhexs’ Salaries Bom.
and Allowances Act, for sub-section (£), the following sub-section XfLIX
. _ o

" shall be substituted, namely — 1956

-

“(4) ’I‘Heré shall be paid te svery Member a lump sum
amount of Rs. 25,000 per month as a mileage allowance
for the purpose of touring.”.




